269
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PRINCIPAL BENCH, NEW DELHI
Original Application No. 772 of 2024

IN THE MATTER OF:

News item titled, “3 sleeping after finishing shift killed in blaze at Narela
factory 6 injured” appearing in The Times of India dated 09.07.2024
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IN THE NATIONAL GREEN TRIBUNAL,
PRINCIPALBENCH, NEW DELHI
Original Application NO.772/2024
IN THE MATTER OF:

News item titled “ 3 sleeping after finishing shift killed in blaze at Narela
factory 6 ™ appearing in theTimes ofIndia dated 09/07/2024

VERSUS
Central Pollution Control Board, Throughits MemberSecretary &Ors
AFFIDAVIT ON BEHALF OF RESPONDENT
NO. 4 IN COMPLIANCE WITH ORDER DATED 30.09.2024

‘ }l ? -‘f . »i’\ é
MOST RESPECTFULLY SHOWETH: ™ ‘ff\, ;
/ RElAM e ,{
" f{ Al o \

/ W ""'-

\
[, Dharmendra Sharma, égét}* about 5 1- years cun’rently posted as Executive
Magistrate, Narela, GNC’R);T) oca’tecl at, MPQC Bulldn}g Naya Bans Delhi on
behalf of District Maglstla‘té “%s}@rth”“do hereby/Jsalémnly affirm and state as

__\ et _/

under:

1. That I am well conversant with the facts of the present case based on the

official records and as such I am competent to depose with respect thereto
and file the present Affidavit.

_____h\
Hon ble Court by Order dated 30.09.2024 has directed to file a

/ e 9808!601-?8 b? \‘of an affidavit indicating the position concerning payment of

JVC] AHW@P to the family of the deceased and to the victims.

'H'U
g‘_\;fﬁr},\(s;Tha[ I h vg gone through the contents of the Original Application(OA) and

A PIVHS WyTasr derstood the contents thereof.
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That the matter pertains to fire incident reported at Narela Industrial Area
dated 08.00.2024in Factory no. 111249, M/s ShayamKripa Foods Pvt. [td.

The details of the injured and dead victims in the fire incident are as

following:

A. Three victims have died in the fire incident:

1. Vide MLC No. 3235/24 Shyam S/O Jagdish, Age-24 years,
2. Vide MLC No. 3303/24 Ram Singh S/O Girja Shankar, Age-30
years A/H/O Burn Injury

3. Vide MLC No. 3241/24 Beerpal S/O Rajaram, Age-42 years
A/H/O burn injury in unresponsive & unconscious state were

declared brought dead.
B. Six victims were injured in the fire accident:

| Vide MLC No. 3236/24 Pushpender S/O Rakesh Sharma, Age-26
years A/H/O Burn Injury and referred to Safdurjung Hospital,

2. Vide MLC No. 3237/24 Akash S/O Kanhaiyalal Age-19 years
A/H/O Burn Injury and referred to Safdurjung Hospital,

R e 3. Vide MLC No. 3238/24 Mohit Kumar S/0 RajuKushwaha, Age-
£ el \ﬁﬂ A/H/O Burn Injury and referred to Safdurjung Hospital,

4 \de;e,_ C No. 3240/24 Ravi Kumar S/O Jaikishan, Age-19 years

H}@ fn jury by brick (Simple injury),
3%V£D(4LC No. 3301/24 Monu S/O Jagdish Narayan Sharma.

‘:“ G}'& /ef% / ears A/H/O Burn Injury and referred to Safdurjung

NS Hgspita

EFa de MLC No. 3302/24 Lalu S/O BanshlalKushwaha, Age-32

%6

—- —";'.,/ Jears A/H/O Burn Injury and referred to Safdurjung Hospital.

That compensation to the victims of the fire incident is under process
wherein compensation is to be paid as per ex gratia reliet in various
eventualities fixed by the Order issued vide F. No. F.1(87)/Reliet/Building
collapse2010/2663 dated 05.03.2020. (Annexure-A).

B
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That it is humbly submitted that the payment of compensation is pending
due to non-submission of report by concerned SHO detailing the exact
address of the victims and their legal representatives. The FIR in the case
mentions the address of all the victims as [ 1249, DSIHDC Narela, Delhi(
Annexure-B). Letter to concerned Police station as well as reminder letter
have been dispatched but final report from the Police department has not
been received till date.

That the delay in filing affidavit is deeply regretted as the District
Magistrate as well as the Sub Divisional Magistrate are busy in the
ongoing Delhi legislative Assembly Elections, 2025. The deponent submits
that the answering respondents humbly pray to be given time to pay
compensation/ ex gratia relief to the victims of the fire incident. The
deponent has full regard to the majesty of the Hon’ble Court and has
highest regard for rule of law. The undersigned is willing to abide by the

order(s) of this Hon’ble Court.

120 Wil
oncad

VidlenUfied (hye dep

has signed ig Ay py

VERIFICATION

affidavit are true and correct. No part of it is false and nothing material has

been concealed therefrom.

/,( )‘ ew Delhi on this day of January 2023 \\
"% PR \:')\\\\k\

'PONENT

"'\‘ . NOTARY M 0ut o ndia)
LY o ~
(:5;" : I‘J()\,,\“//f\ / Narlen Sharmag
-, L ¥ Agvocale
f/,_.' ----- "'__',T.Q?\" 7 WV RO 1A, Lale No. Na 1 .
f ‘,_ A Patale riouse Couna, ? JAN

B Dadiu-110001
(d g QBQEBLOA Y



273 AnnexureA

0
FFICE OF THE bR, SECRETARY CUM DIVISIONAL COMMISSIONER

REVENUE DEPARTMENT : GNCT OF DELHI
5. SHAM NATH MARG, DELHI-110054

(RELIEF BRANCH)

Fa
(87)/Reliet/Building Collapse2010/ 2663 Dated 05.03.2020

ORDER

the Govt. Of NCT of
8, 2020 and Cabinet
e/revise the
r the details

ll;lel‘;ﬂ“::le I:oam“mm of all earlier orders/circulars,
Decision N abinot Decision No. 2808 dated February 2

©. 2810 dated March 5, 2020 has decided to enhanc
scale for grant of ex-gratia relief in varlous eventualities, a8 pe
given below.

() Fire and other Accidents (caused py Individual or natural
calamities):

(a) Death {(Major) : Rs.10,00,000/- in each case (1 Lakh
ex-gratia shall be given to the family immediately and 9 lakh after
documentation process is completed and approvals obtained.)

(b) Death (Minor) : Rs.5,00,000/- in each case
(c) Permanent Incapacitation : Rs.5,00,000/- in each case
(d) Serious injury : Rs.2,00,000/- in each case
(e) Minor Injury : .Rs.20,000/- in each case

() Orphaned Children : Rs.3,00,000/- in each case

(i) Bomb Blasts Communal Riots & Other Riots, Terrorist Attacks:

(a) Death (Major) Rs.10,00,000/- in each case (1 Lakh
ex-gratia shall be given to the family immediately and 9 lakh after
documentation process is completed and approvals obtained.)

Rs.5,00,000/- in each case

(c) Permanent Incapacitation Rs.5,00,000/- i}’: each case

R erious Injury : Rs.2,00,000/- in each case

Rs.20,000/- in each case

(e) Minor Injury :
0 OrphaﬂCd Children ; Rs.3,00,000/- in each case

(b) Death (Minor) ~ =

pagelofd
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ble Property (in riots): 5
18} Animal Source of Income/livelihood) Rs.2.000/- eact; s
) Farm Animal: Cows, buffaloes, Sheeps
) Cart Anima] Horses, Oxen, Camcl
(b) Normal Rickshaw - : Rs.29,000/ - each
() E-Rikshaw/E-Scooty -‘ Rs. 50,000/ -each

) alamitie
(v Damage to residential unit (In riots/fire/natural ¢ 1L1es/ (othe;

(v)

than Jhuggies|:

1. Each floor shall be considered as a different residential yn;t ang
the relief amount be disbursed as follows: |

(a) Total Damages : Rs.5,00,000/ (Rs 4
lakh for damage to structure shall be divided among the owner(s !
the floor and Rs. 1 lakh for loss of household items shall be divided
among OCCupant(s)/tenant(s) of that floor.

(b) Substantia] Damage : Rs.2,50,000/- (Rs -
lakh for damage to structure shall be divided among the ownerf(s/ »f

the floor and Rs. 50,000/- for loss of household items shall be

divided among accupant(s)/ tenant(s) of that floor.
(c) Minor Damage Rs.25,000/ -

2. An immediate relief of Rs.
loss of household items,

Lo

In case of riots, for ten

ant(s)/house Owner(s)
household goods not th

rough fire pyt thr

akh per residentia)
looting/theft and Rs, 50,000/- for partial |oq

provided. However, in g| Such cases, furnishing
be mandatory.

who have [os:
ough looting/ theit
unit for cemplete
ung/thett shall de
of copy ot RIR shall

Damage to Schools during riots;-

a) Schools with enrolment upta 100g Students:
b) Schools ~ with  enrolment more
Rs.10,00,000/-

RS.S,OI INRISIS!
than 1000

ST
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T 181088 fire  naturay c—i’mmer.c:inl property/commercial articles

Hlamities/[other than Jhuggies])
50% of the 1
This ca

0S8 Up to & maximum of Rs. 5,00,000/-
articles in g

tegory shall also include cases of looting /theft/loss of

a0 uninsured Commercial property. However, in all such
cases, furnishing of copy of FIR shall be mandatory.

Relief in case of damage to jhuggies (in case of riots/fire/etc.) shall be
provided as per Cabinet Decision No. 2295 dated 24.02.2016 and

Order No. F.1(87)/Relief/Building Collapse/2010/3589-97 dated
20.10.2016.

The Pr. Secretary (Revenue) & Divisional Commissioner, Delhi and
District offices each have been allotted budget under their respective
heads of Accounts-“ Major Head 2245 Relief” on account of Natural
Calamities to meet the expenditure on payments of gratuitous relief,

tentage, food etc. In cases of natural calamities like fire, bomb blast,
earthquake, riot etc. ‘

The powers to sanction of relief to the victims have already been
delegated to all the Deputy Commissioners, being Head of Department in

all cases in accordance with the scale approved in the order to ensure
timely disbursal of Relief vide order

no.
Collapse/2010/09 dated 04.01.2012.

F.1(87)/Relief/Building

5\
(MITHLESH GUPTA)

SUB DIVISIONAL MAGISTRATE-II (HQ)
No F.l.l{B?]!RﬂHﬂf!Buﬂding Collapse2010/2 663

Dated 3’/3 }Z,l}‘
d necessary aotion to :-

for information an
o The Pr Secretary to H.E. Lt. Governor, Delhi, Raj Niwas, Delhi.

" Addl. Secretary to Hon'ble Chief Minister, Delhi Scctt., Delhi.

af retary to Hon'ble Deputy Chief Minister, Delhi Sactt.Delhi
3. Tho Be¢ tary to Hop'ble Minister of Ravenue, Delhi Sactt., Delhi.
3. The Secre

Page 3 of 4
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4. The Stafl Officer to Chief Secretary, Delhi Sectt., Delhi. !
S. The Pr. Secretary (Home), GNCT of Delhi.
6. The Pr. Secretary (Finance), GNCT of Delhi. J';
7. The PS to Pr, Secretary (Revenue), GNCT of Delhi. Qr: \
8. All Dy. Commissioner (Revenue), GNCT of Delhi/New Delhi. -

O-All ADMs/SDMs/ Executive Magistrate/Tehsildars, GNCT of Delp;

10. Guargd Flle,
o
20

(MITHLESH GUPTA)
SUB DIVISIONAL MAGISTRATE. I (HQ)
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8

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

(e 154 2= uftea afgear & aga )

1.District (Rimm): OUTER NORTH ps (orrem): NARELA Year(al): 2024 FIR No(m.q.R.%.):0538 Date : 08/0f/2024
(DELHD INDUSTRIAL
AREA
2. Acts)(afafram ): Section(s)(aman(t)):
- IPC 1860 285/287/337/304A

3. Occurrence of Offence (araag &t gz=):

(a Day(Re):  SATURDAY Date From(femi® /): 08/06/2024 Date To(fe=ia a®): 08/06/2024
Time Period (¥8Y Time From (&@g d): 03:30 hrs Time To (F@@ a®): 03 30 hrs
(b Information received at P.S.(2T1 SIgT Y1 WTH g3 Date(f¢i®): 08/06/2024 Time 1547 hrs
{c)General Diary Reference (D= Entry No.(wfaf®  069A Date/Time 08/06/2024 1547
4. Type of Information (=AT &1 Written
5. Place of Occurrence (929T¢9 ):
(a) Direction and Distance from P.S (a=1 & gt afit ~ EAST, 2 Km(s) Beat No(sftz 7.) : 09

(b) Address(uar): ,FACTORY NO. FACTORY NO. H-1249, ,NARELA INDUSTRIAL AREA, DELHI
(<) In case, Outside the limit of the Police Station (afe ar=m @t & agz & ):
Name of P.S(ATHT &1 A18): District(frem:
6. Complainant / Informant (R&raasal /ga=rsaf ):
(a Name(am): SI (Sub-Inspector) DEEPAK LATHWAL ,PIS N0.28105504 ,Belt No.D/337

(b Date/Year of Birth (=7 faf&¥  25/09/1990 Nationality (Tr€tzan):  INDIA
(c)Passport No.(Urqalé §.): Date of Issue (ST{} &3 &t @Y Place of Issue (ST & &1
(d Occupation POLICE OFFICER

(e Address(uar): PS NIA DELHI., NARELA INDUSTRIAL AREA, OUTER NORTH, DELHI, INDIA, 9696807000,
DEEPAK.28105504@DELHIPOLICE.GOV.IN

7. Details of Known/Suspect/Unknown accused with full particulars(attach separate sheet if necessary)(@Td, afde  aard

&1 gt fra afga avfa

8. Reason for delay in reporting by the complainant/informant (Risaasal / ga=nsal gra Rl &8 4 g aoq & s
NO DELAY

9. Particulars of the properties stolen/involved (attach separate sheet if necessary):
SI.No. (&.9.) Property Type(Description) Est. Value(Rs.)(pFa (¥ 1))

10 Total value of property stolen (a1l g¢ @iufa @ gt
11Inquest Report / U.D. Case No., if any (jry adign Rulé / . &).uaww a., afd @it
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District OUTER NORTH (DELMI - P S NARELA INDUSTRIAL AREA Year S FIR N n%18 Date: 08062024

12F.LR. Contents (attach separate sheet, if required)(wan ga=r faYé aza):

District :OUTER NORTH (DELHI) P.S./Section:NARELA INDUSTRIAL AREA GD No. :0018A Date:
08/06/2024 Time:03:45:40 Entry Made For :Rank / Name / PIS No. of Police Officer - SUB-
INSF_’ECTOR / RANBIR SINGH/ 28840850 GD Type(s) : PCR Call GD Subject: a1 3mae, PCR Call
Assigned to: SI (Sub-Inspector)/DEEPAK LATHWAL /28105504 GD Brief :Ref. Event ID -
9251495, Incident Address: H-1249 DIDC NARELA BHOR GARH, Incident Description: YHA
FACTORY MEIN AAG LGl HAI EK AADMI SERIOUS INJURED HAI AUR 2 LOG ANDER FASE HUE
HAI, Mobile No: 9311150351, 9311150351, From: CT NISHA, 10380/PCR,Information
Received on Telephone and feed in CCTNS @ a=iit@ WA S| Deepak TTgar &1 aiderar 1mam st 3=
3 B @ Submitted By DO NOTE: COMPUTER COPY Signature SUB-INSPECTOR /
RANBIR SINGH /28840850 ST D/O &ga, A1 e gsfegae R fpelt vt @l 2q Fae ga
T g b 3t AR 08/06/2024 @ 74 S| @t 2™ Emergency Duty DD No. 16-A a 18-A e 1t
77 gRuE HC Sudhir No. 22?6/O%?E%%ayan&ﬁip%&g%s%%ﬂ& Factory Noﬁ;
H-1249, Narela Industrial Area, Ug [ 1T &t Tl Erd R 2@T
IUTh el T ol g€ B Y Wik W B foms it W A Heg @ rescue operation a%%?ﬁmsﬁaﬁ
Rescue operation $ef 9 =gfth Ambulance @ PCR &t Gg1adT & A5Gt giteaed SRHC Hospital Narela
Delhi # admit 02 74 St 38 @, 74 S| F #ie W Ugd beat staff HC Mahasher Ali 2490/ OND @
HehT T Hdh i R & forw sigat 79 S| 77 gaigt HC Sudhir No. 2276/OND SRHC Hospital
Narela ugar Sigl ) W 1. MLC No. 3235/24 W Dr. |1g« 3 patient Shyam S/o Jagdish Age 24
years, R/o H-1249 DSIIDC Narela, Delhi @} patient brought in unconscious & unresponsive
condition with A/H/O Injured in fire in a factory @ Brought Dead 2&=13r a1, 2. MLC No.
3303/24 W Dr. 91ga 7 patient Ram Singh S/o Girja Shankar Age 30 years, R/o H-1249 DSIIDC
Narela, Delhi @ patient brought in unconscious & unresponsive condition with A/H/O burn
injury @f Brought Dead f&#=3R a1, 3. MLC No. 3241/24 W Dr. 9Tgd 7 patient Beer Pal S/o
Unknown (Raja Ram) Age 42 years, R/o H-1249 DSIIDC Narela, Delhi @t patient in casualty
with A/H/O burn injury in unresponsive & unconscious state %I Brought Dead f&a=iar fram, 4.
MLC No. 3236/24 W Dr. 9Tgd ¥ patient Pushpender S/o Rakesh Sharma Age 26 years, R/o H-
1249 DSIIDC Narela, Delhi @t patient in casualty with A/H/O burn injury &I nature of injury
O/R and refer to Safdarjung Hospital @t {1, 5. MLC No. 3237/24 W Dr. Ig= 3 patient
Akash S/o Kanhaiya Lal Age 19 years, R/o H-1249 DSIIDC Narela, Delhi %t patient in casualty
with A/H/O burn injury @t nature of injury O/R and refer to Safdarjung Hospital @@ &, 6.
MLC No. 3238/24 tw Dr. ?H'IEEI% patient Mohit Kumar S/o Raju Kushwaha Age 21 years, R/o H-
1249 DSIIDC Narela, Delhi @ patient in casualty with A/H/O burn injury &' nature of injury
O/R and refer to Safdarjung Hospital @gaX far, 7. MLC No. 3240/24 W Dr. 9184 7 patient Ravi
Kumar S/o Jai Kishan Age 19 yrs, R/o H-1249 DSIIDC Narela, Delhi ®t patient in casualty with
A/H/O injury by brick @ nature of injury Simple g% &, 8. MLC No. 3301/24 W Dr. 918 3
patient Monu S/o Jagdish Narayan Sharma Age 25 yrs, R/o H-1249 DSIIDC Narela, Delhi @t
patient in casualty with A/H/O burn injury @t nature of injury O/R and refer to Safdarjung
Hospital @gR f&ar, 9. MLC No. 3302/24 WX Dr. &g A patient Lalu S/o Bansh lal Kushwaha Age
32 yrs, R/o H-1249 DSIIDC Narela, Delhi @t patient in casualty with A/H/O burn injury &
nature of injury O/R and refer to Safdarjung Hospital TgiX i | it 3u® 3 Ja® S8 Hf HC
Sudhir 2276 /OND @t #&ZEl # BJRM giteuee # PM gq Pre reserve &eral CRIME TEAM &t @ @
3frt gifeeet A Inspection & Photographs & farg EJ;T-'JT TR T SEd WY W U Injured SRHC
Hospital & Higher Center Safdarjung Hospital @ faq Refer féid s g & St SRHC Hospital # st
& eyewitness & denel Ht 7 S B eyewitness TG e Iuh a1 WY gHUE S Injured b
statement @+ gq Safdarjung Hospital @1 §g St 3ud® Injured # & Pushpender, Akash, mohit,
Monu & Lalu ITH et el 398t injuries & Tt § UaT AT ATgT 1 IrgiA &2, Samey g1 & sue 33 & v
T fea1 dhael a1 aaaTan &t 37 Fe¥ H-1249, Narela Ind. Area ® compressor & AIR Diyer 2
blast 214 & anrft 3mT & SR Aie Fft @ Y giieed A eyewitness @l darrer &t 1 it il Eyewitness ¢

2




yea S FIR Na 0w

¥ o Date:  08/06/2024
WWWWSIWWWWH—R la Ind. Area g i
gm&mﬁwﬁamarﬁﬂéﬁﬁﬁaﬁéaﬁﬂg%%}m foe | =y ﬂwmw%mg 10
Iqamﬂ:{l?ﬂTCnme Team%mmmg@wm:{é’rmm FHHT ATE, ¥ inspection ama Sl
RS &, DD Entry &, & g1 & amaw U/s 285/287/337/304A IPC a1 ufed gy gra sar 2 |
forgr va R0 F&H HEHT &f Computer 7 24 DO Room & TR0
Computer &t gaeHT : %

Hav R ot qee ot
A gE § 9 | 7SI v w & i | e 1
08/06/2024 at about 03:30 AM ®e=t ®2ret- - g | mrem afea & R a

actory No. Factory No. H-1249, Narela Industri
Area, Delhi @ = &t Rf 3 wwa:- 08/06/2024 at 15:35 PM SD/Eng S| Deepak Lat?mwa!, :Jt:.al
D-337, PS-N.L.A. Delhi Dt. 08/06/2024 yiora asefend} e ff@a article Hindi/English written by
Sl Deepak No. D-337 & gry arn & @1 ASI/DO®Y wrm &2 ua fafda Article e m 3 ASI/DOX
HHEHT U/S 285/287/337/304 A IPC &1 &t Computer @@k CCTNS Operator % &1 Computer ®
Feed itrat 319s1 o®@ g FIR § Computerized Copy SITEE ST SHO 718t S| Deepak No. D-337 %
g™ B g | [ A o g smer

¥ & | FIR Copy @ 311 #feifeler eveidh 1 2 ¥ et A anfee
& TR UEd g Submitted by DO.

13 Action TakenSince the above information reveals commission of offence(s) u/s as mentioned at Item No, 2:
@& naf wrafarg: iﬁ:mmr&ﬁummz%mmmuw&ﬂ.z.ﬁmam%may
(I Registered the case and took up the OR (711)
(wae oof e g el s % g o

(i)Directed (Name of the LO.)(Sa arfdrr a1 sy DEEPAK LATHWAL Rank (e):

S (SUB-INSPECTOR)
No(%.): 28105504 to take up the investigation (® =i= anu= ara & &3 & Bv BEa oy mar ) OR

(iii Refused investigation due to(sia &% OR (% &R e Bear @)

(iv)Transferred to P.S(hame)(am=):

District(Rrem):
on point of jurisdiction (& &7TTwR & w1 gearat)

F.IR read over to the complainant/informant,admitted to be correctly recorded and a copy given to the
free of cost: (Reraawhat | gersal #t mafidht vz o gard wh, 7@ oof & mn 3 U Fht Prges Rremraamaf = & mh ) -
R.0.A.C.(3me.3N.q.HL):

14 Signature / Thumb Impression
of the Complainant / Informant:

| gaTEat & gEan / Ss w )

Signature of Officer

Name(amH):VIJAY RANI

Rank (u€): ASST. SI (ASSISTANT SUB-INSPECTOR)
No.(.): 28940594

15Date and Time of despatch to the court:
(3rerera & duo &Y ferien e gwa):

T
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